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Central Administrative Tribunal, Principal Bench

C.P. No.205 of 1999 In

Original Application No.968 of 199A

New Delhi, this d&v of April, 2000

Hon'ble Mr,S,R, Adige, Vice Chairman(A)
Hon'ble Mr.Kuldip Singh,Member (J)

Raj Kumar Sharma
S/o Shri Diwan Chand Sharma
a go d 49
R/o House No, ! 13 Prem Nagar, Amba.la City~3
and working in the office of Dy, Director General,
Ooordarshan Kendra,
New Delhi-]10 001, - Applicant

'Applicant in person)

Versus

Union of India through

Or . M,B, Pa ha r i

Dy , Direc tor Gener a1,
Ooordarshan Kendra,
New Delhi-no 001. - Respondents

'By .Advocate- Shri R,P, .Aggarwal^roxy counsel for
Shri Arif, Counsel).

ORDER

By Hon'ble Mr.Kuldip Sinoh, Member

Applicant, -Shri Raj Kumar -Sharma, who was a..n

—emnioyee of .Armed Forces, was reernployed with th^

respondents-department and since he was not satisfied

with the fi.yation of his pay, he filed an 0 A

(968/94.) for fi.xation of his pay and for counting his

past services rendered in the .Armed Forces, The O A.

was allowed on 4.12.! 998, with the foil owing

di r &c t i o n s * -

"8. The respondents are directed to
reconsider the fi.xation of pay of the
applicant in the re-employed civilian post
and examine whether he is entitled to^the
ben€0'it of Rule 15 of the Fixation of Pay
of .Re-employed Pensioners Rules, taking
into account, the facts and circumstances
of his case and also in the light of th
orders passed by the respondents in
respect, of another case, i,e. the rrase
r e I a t i ng t o Shr i -S a t bi r -S i.ngh (.A nne xur'e -
to M.A 3029/9 7 ) and ta.kfi a decision in tfvs
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^ behalf and pass a reasoned and speaking
the date of receipt of a copy of this
order. If the applicant is found eligible
for fixation of pay granting him the
c^dvance increments as provided under the
rules, such a fixation of pay may also be
done within one month thereafter and
necessary orders in this behalf may a.ls;o
be issued and arrears paid to the
applicant, accordingly thereafter <

2: Since the directions given by the Tribuna.'

were alleged to have not been compelled withj rhe

applicant came up with the present application "o>

proceedings for contempt against resptondents.

3, The application is contested. H'le

respondents^ tendered apology for the delay on thei;

part in compliance with the directions given by

Tribunal. However j they submitted t.hat th^'

resoondents have passed orders vide Office Memoraida

dated 1 1.1 0.1 999 and 1 6.1 1.19999 respectively and th'-'

directions give^n by the Tribuneil have been complied

with,

4. The applicant 'Still seems to be

satisjfied and, ttierefore, he has filed a rejoinder .•snn

submitted that the respondents are wrongl

i n ter pre t i f! g the directicins given by the Tribunal

His main grievance is that ttie respondents have iO'

considered the applicant s stand of bei.ng

no'~'-''^ep*="-iev — V i ("'( '̂ma n trir of '">ay.
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5. His QTiOthsr pl$Q is that tils' rsspondsnt •

hav0 also Rot considorGd his ploa that tts

iion ••• pensioner ex-servicemen is permitted to count his

full military service for the purposes of fixatiori c +

pay on re-ernployment •

^he applicant has also pleaded that in a

similar case of Shri Satbir Singh.; the respondents iisn

given proper fixation of pay and the Tribunal had also

o'bserved that the pay of the applicant is to be fixed

in the light of the case of Satbir Singh and du? if-o

the arguments, we had also asked that the record if'

the case of Shr i Satbif Singh be also placed; a-

'•)rdered by us on dated 2^4. 1 , 2000,

We havs' heard the applicant in person and

'.'ounsel for the respondents,

' —t- the outset we may mention that the mai. ''

gf leva nee of the applicant is that his p.ay has not

been fixed properly as tie has not been given

benefit of his completed number' of years of servo's

''endered by him in the Indian Air Force. On thi '

issue, we find that the 0,M. dated 1!/!3.10.99 issued

hy the respondents shows that the applicant had bee-'

giveri benefi t of his ] 1 completed v'ears of

from 9,1,1969 to 20,3,79 in the scale <;

Hs. 31 0-7-3S0-380~8 396 and the said 0, M, is .annexe'i

as Annexure R-III. Similarly vide another Offict--

Memorandum dated 16.11.99 Annexure R-IV, it has be^^ •

reconfirmed that the applicant had already bee-

allowed the benefit of counting of mi li'i'.ary servir'<
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rendered by hi-m vide their earlier O.M. dared

^ 2.1, 1997 which is also annexed with the said Off -'s

MehioranduiT! at page ai ,

had also called upor) the respor)d'"^nts

place on record the order of Shri Satbir Singh. he

respondents have placed on record the pay fixati'V'

order of Shri Satbir Singh who was also not drawj.nq

any pension but was granted 5 advance increfnents a-

per rules and on the same lines the applicant had beer:

given the benefit of !1 years of service rendered by

him ill the Indian Ai.!" Forces Hence^ frorri the perur.^'

of these documents, we find that the directions given

by the Tribunal have been fully complied with tho! gh

with a little delay, for which the resspondents have

tendered an unconditional apology.

'0; Since the directions givfe''n by the Tribunal

have been complied with, so we are of the considered

opinion that no action is called for and the Contemnt

Proceedings are dropped. Notice issued is discharged.

No 'Costs.

(Ku^ldip ii'ngh)
Men?ber (J)

Rs, k e s h

cCiJ,
is. R. Adige/

Vice ChairmanCA)


